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 the  Prime  Minister  himself.  Similarly,
 the  festival  of  India  will  be  held  for  the
 whole  year  in  France  as  well.

 It  is  statcd  that  plans  and  programmes
 are  so  designed  as  to  reflect  the  ancient
 and  contemporary  cultural  glory  of  this
 country  by  arrarging  prcgrammis  of
 famous  performirg  artistcs  in  the  field
 of  dine:,  drama  ard  music  It  was
 reported  that  200  artistes  from  India
 are  selected  to  purticipate  in  the  feati-
 val  which  is  estimated  to  cost  8  million
 dollars.  [i  is,  however,  learnt  that  not
 asingle  artiste  from  Andhra  Pradesh
 is  included  ia  the  large  contingent  of
 200  artistes.  Andhra  Pradesh  which
 can  rightly  feel  proud  of  the  grcat
 musical  trinity  like  Thyagaraja  Swamy,
 Shyam»  Shastri,  Mu.  huswamy  Dikshitar,
 is  not  represented  in  this  programme.
 Andhra  Pradesh  which  is  the  cradle
 of  the  fine  arts  and  which  it  she  birth-
 place  of  Kuchipudi  Dance  does  not
 find  place  in  the  largs  bane  of  artistes
 sclce  ed  to  represent  this  country.

 ई  would,  thereforc,  urge  that  duc
 place,  impo  (2126  and  representation
 shouli  -  givert  >  the  emirzcnt  artistcs
 from  Anidh'a  Pvadesi  ia  the  ensuing
 Festival  of  India.

 द  Translation]

 (XXIV)  Need  to  Increase  the  remuneva-
 tive  price  of  Wheat  and  Mustard

 Seeds

 SHRI  K  AMMODILAL  JATAN
 (Morena):  Ia  the  northern  parts  of  the
 country,  the  prices  of  wheat  and  mustard
 are  coming  down.  The  support  prices
 of  wheat  has  bcen  fixed  at  Rs  156  per
 quintal  but  in  the  grain  markets  the
 wheat  is  selling  at  Rs.  150.  Mustard
 is  being  selling  at  Rs.  365  and  Rs.  80
 per  quintal.  This  is  putting  the  farmers
 in  aifficuly.  Keeping  in  view  the
 hardship  causesd  to  the  farmers,
 Governments  are  requested  to  see  that,
 the  prices  of  mustard  and  wheat  are
 increased  und  Government  should  also
 make  arrangements  to  purchase  these
 commodities  themselves.
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 MR.  DEPUTY-SPEAKER  :  The
 House  will  now  take  up  further  consi-
 deration  of  the  Companies  (Amendment)
 Bill.  Prof.  Ranga  was  on  his  legs.
 I  request  him  to  be  very  brief.  There
 are  a  few  more  Members  who  want  to
 speak.

 PROF.  N.G.  RANGA  (Guxitur):
 Mr.  Deputy-Spcaker,  Sir,  I  wish  to
 assert,  in  continuation  of  whatI  have
 already  sad,  that  it  is  a  progressive  move
 a  ditought  to  bs  welcomed.  This
 move  to  allow  the  joist  stock  companies
 and  other  public  enterprises  to  make
 donations  to  Political  partics  is  a
 progressive  move.  But  this  move  alone
 may  not  bs  adequate  to  meet  the
 chalienge  that  we  are  ficcd  with  now  in
 regard  to  the  manner  in  which  the  politi-
 cal  parties  have  collccted  funds  and  are
 using  the  funds.  Thave  already  rcferred
 to  the  two  suggestions  which  were  made
 by  our  friends  in  the  Opposition,  Prof.
 Madhu  Dandavate  ard  Shrimati  Gecta
 Mukherjec,  and  cxpress:d  my  own
 approval  of  them  ;  I  have  at  the  sam>
 time  Suggested  that  they  shou'd  have
 patience  and  take  stcps  to  ensure  that  a
 Consensus  comes  to  be  achieved  between
 all  political  parties  in  regard  to  their
 aduption.  But  havirg  said  that,  I  would
 like  my  bon.  fricnds  also  to  be  equally
 constructive  and  cooperative  and  agrec
 to  let  this  Bill  be  passed,  and  this  clausc
 also  to  be  passed,  without  any  opposi-
 tional  comments  of  suspicion  or  fears
 or  doubts.  Id>  not  want  to  say  aay-
 more  in  regard  to  other  argumcats...

 PROF.  MADHU  DANDAVATE  :
 (Rajapur)  :  If  we  द  not  oppose,  the
 discussion  will  be  bosing.

 PROF.  -  G.  RANGA  :  There  is  a
 way  of  makisg  points.  The  manrer  in
 which  you  have  chosen  to  criticise  this
 very  useful  and  progressive  prcposal
 which  has  come  from  the  Goverr.ment
 is  rot  very  constructive,  to  say  the  least.
 I  would  only  like  to  add  cne  word.
 This  is  in  contiaurtion  of  the  move  tbat
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 has  already  been  made  by  this  Parliament

 and  through  the  leadership  of  cur

 Prime  Minister  regard  to  banning

 defections.  Therefore,  let  the  Opposi-
 tion  be  constructive  and  try  to  c.ope-
 rate  with  the  Government  in  order  to

 make  furthzr  progress  towards  increasing
 the  degree  of  purity  in  our  political  life,

 SHRI  E.  AYYAPU  REDDY

 (Kurnool)  :  Mr.  Dzputy  Speaker,  Sir  I,
 have  already  tabled  som;  Amendments

 to  the  Clauses.  I  may  not  take  time

 at  the  time  of  clause-by-clause  consi-

 deration.  Therefore,  I  may  be  permitted
 to  speak  once  and  for  all...

 MR.  DEPUTY-SPEAKER:  That  is

 why  I  am  allowing  five  minutes.

 SHRI  छ.  AYYAPU  REDDY  :  may

 not  be  able  to  do  justice  in  five  minutes.

 A  famous  juriist  has  very  recently
 said  that,  when  !aw  is  in  conflict  with

 basic  human  forces,  law  is  engageG  in

 a  losing  battle.  If  the  law  is  in  the

 Utopian  state,  it  will  bo  very  difficult

 to  implement  it.  Law  has  to  be  very
 much  nearer  reality  and  must  command

 implicit  obedience  by  the  majority  of

 the  people  :  then  only,  it  will  be  able

 to  command  respect.  Funding  of

 political  parties  by  the  companies  has

 been  the  subject-matter  of  discussion

 in  this  House  on  previous  occasions

 also.  We  have  now  come  to  the  third

 phase.  In  the  first  phase  there  was  00

 ban  whatsoever.  Then  that  matter  came

 to  be  revicwed  judicially  by  some  High

 Courts.  Then  in  1959  there  wasa

 total  ban  and  there  was  also a  penal

 clause.  Though  in  1969  the  penal

 clause  care  into  force,  from  1969.0  till

 1985  not  a  single  company  was  prose-
 cuted  though  everybody  knows  that

 there  was  a  flagrant  violation  of  that

 penal  clause.  The  simple  reason  is

 and  was  that  the  party  who  abetted  the

 commi-sin  of  this  offence  invariably  used

 to  be  the  ruling  party  and  other  po'iti-
 cal  parties.  When  the  lawnasker  himself

 is  the  law-breaker, how  can  the  law  be

 implemented  ?  If  the  salt  of  the  earth

 loses  its  flavour,  from  where  shall  be

 salted  ?  If  the  fence  itself  begins  to

 eat  the  crop,  who  will  safeguard  the

 crop?  If  the  security  man  himself

 shoots  the  VIP,  where  is  the  security
 forthe  VIP?  Uafortunately,  the  com-

 pinies  are  made  liable  to  be  prosccuted
 for  violation  but  the  abetment  always
 c>mes  by  the  political  parties.  But  there
 is  no  provisioa  in  the  Act  to  prosecute
 political  parties.  Of  course,  they  can  bo

 prosecuted  as  abettors  by  the  application
 of  the  Indian  Penal  Code.  I  want  the
 hon  Minister  also  to  make  it  very  clear

 that  the  abettors,  that  is  the  political

 parties,  can  als»  be  prosecuted  as

 abettors.  It  would  have  been  better
 if  the  provisions  en.ble  the  prosecution
 of  the  political  parties  also,  that  means
 the  seducer.  Now  we  are  trying  to

 pros:cute  the  seduced.  The  seducer
 also  must  be  made  equally  liable.  This

 is  also  a  process  inthe  reverse.  In

 bribery  cases  the  person  who  takes  the
 bribe  is  prosecuted,  the  person  who

 gives  the  bribe  is  not  prosecuted,  unless
 he  is  to  be  prosecuted  as  an  abettor.

 The  reverse  is  the  case  here.  Here  the

 person  who  pays  the  amount  15  prose-
 cuted,  the  person  who  induces  and  takes
 the  amount  is  not  prosecuted.  That

 is  the  anomaly  that  has  to

 be  removed.  But  there  is  a_  lot
 of  difficulty  in  that.  I  know

 practical  difficulty  there.  The  persons
 who  are  to  bs  prosecuted  and  who  abet
 the  offences  arc  high-placed  people.

 With  regard  to  political  funding,  in

 1957  the  idealistic  objzction  has  been

 taken  by  the  courts.  In  1957.0  न  that

 very  famous  case  of  the  Indian  Iron  and

 Steel  Company  Ltd—I  will  quote  the

 Calcutta  High  Court—this  is  what  the

 Calcutta  High  Court  says  :

 “To  induce  the  Government  of

 the  day  by  contributing  money
 {o  the  political  funds  of  the

 parties,  is  to  adopt  the  most

 sinister  principle  fraught  with

 danger  to  commercial  as  well  as

 public  standard  of  administra-
 tion.  To  convert  conviction
 and  conscicnce  by  money  is  to

 pervert  both  democracy  and

 administration.  The  irdividual

 Citigens,  though  in  name  equal,
 will  be  gravely  handicapped  in
 their  voice,  because  the  length
 of  their  contribution,  cannot
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 hope  to  equal  the  length  of  the

 contribution  of  the  big  companies.
 The  man  who  pays  the  piper,

 will  call  the  tunz.  The  level

 of  political  life,  in  the  long  run

 is  lisble  to  become  the  tune  of

 the  big  trading  companies  and

 concerns.”

 That  is  the  best  indictment,  a  forcible

 indictment  of  the  principle  of  contri-

 bution.  But  the  v.ry  same  learned  judge

 in  the  cnd  came  to  the  conclusion  and

 he  said  as  follows  :

 “Such  payments  and  contributions

 must  म  my  vicw  be  made  in

 the  full  light  of  the  Day  so  that

 the  sharcholders  in  particular
 and  commerce  in  general,  Parlia~

 ment  and  Legislatures  all  over

 the  country  may  know  what

 these  coatributitions  are  and

 from  what  source  they  come.

 So  long  as  these  contribu-

 tions  remain  honest  within  the

 limits  of  business  prudence  the

 companies  have  nothing  to  lose

 by  the  wholesome  publicity.”

 I  think  the  prescnt  Bill  is  near  approach
 to  the  view  expressed  by  the  learned

 judge,  that  is,  the  thi.d  phas:.  I  come

 to  the  third  phase,  that  is,  prohibiting
 in  a  limited  sense.  Butin  my  humble

 opinion,  the  provisions  relating  to

 prohibition  and  penal  ciause  can  only
 be  enforced  so  long  as  the  ruling  party
 makes  a  strong  resolve  not  to  touch  a

 single  pie  of  the  black  money.  The  total

 responsibility  to  see  that  these  provisions
 of  the  Act  remain  inviolative,  remain

 effective  ison  the  ruling  party.  I  had

 recently  very  bitter  experierce  because

 in  the  recent  election,  I  faced  the  ex-

 Minister  for  Industries  and  Company
 Affairs.  I  had  to  face  him  in  the

 elections.  A  journalist  from  Calcutta,
 all  the  way  from  there  Came  to  see  me.

 I  asked  him  why  he  had  taken  so  much

 pains  to  come  and  see  mz.  He  said  “

 want  to  see  the  person  who  face  the

 industrial  might  of  India’.  I  asked  him

 ‘what  do  you  mean  by’  industrial  might  ?

 He  cxplained  to  me  that  the  then

 Minister  for  Industries  an}  Compaay
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 Affairs  had  at  his  command  the  services
 of  big  industrial  houses  of  India.  The

 journalist  also  told  me  that  according  to
 him  the  estimate  of  the  cut-outs  and
 other  advertisements  exhibited  by  the
 then  Minister  was  valucd  at  about
 Rs.  20  lakhs.  According  to  my  in-

 formation,  he  had  250  vehicles  at  his

 disposal  for  election  compaign  and  there
 were  50  vehicles  laying  idle  at  his
 office.  The  cut-out  which  he  had  dis-

 played  was  taller  than  the  tallest  Church
 in  my  constituency,  namely,  Ku:nool.
 It  was  72’  high.  The  minute  he  lifted
 his  phone,  money  was  flowing  into  his

 treasury.  So,  this  type  of  will  adversely
 affect  our  faith  in  the  dsmozracy.

 The  anxiety  of  every  citizen  is  to  sce
 that  this  money  does  not  contaminate  and

 corrupt  the  base  of  Indian  Constitution,
 that  is,  democracy.  For  that,  the

 responsibility  is  on  all  the  political

 parties.  Now,  I  do  not  want  to  say
 that  there  is  no  bona  fide  reason
 for  bringing  forward  this  Bill.  ।
 take  it  for  granted  that  the  ruling
 party  is  actutcd  by  noble  idea  to

 keep  politics  free  from  political  corrup-
 tion  and  corruption  of  money  bags  and
 of  industrialists.  I  give  all  credit  that

 they  have  come  forward  with  a  realistic

 approach,  But  the  responsibility  of
 impiementing  this  realistic  approach  is

 squarely  on  the  ruling  party  as  things
 stand  today.

 I  will  only  make  one  suggestion  and

 complete  my  speech.  Now,  in  order  to
 see  that  money  does  not  play  the  part
 of  corrupting  influence  in  the  democratic
 polity  of  our  nation,  we  have  to  bring
 forward  corresponding  amend  nents  to
 the  Representation  of  the  people  Act.
 There  must  be  separate  chapter  dealing
 with  the  political  parties  The  political
 parties  must  be  registered  und:r  the
 Representation  of  the  People  Act.
 Their  Constitution  must  also  be  regis-
 tered  and  the  Constitution  must  provide
 for  inner  democracy.  The  Constitutions
 must  provide  for  election  of  office
 bearers  of  the  purty  at  least  once  in  two
 years  and  the  funds  and  assets  of  the
 parties  must  be  a  matter  of  record  wih
 the  Election  Commissioner  and  there
 must  be  an  Election  Commissioner
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 (Judicial)  who  will  go  into  the  field  at
 the  time  of  election  and  who  will
 scrutinise  and  who  will  be  umpiring  at
 the  time  of  election.  Wedo  require
 an  umpire  who  will  blow  the  whistle
 when  one  candidate  or  a  party  is  playing
 foul.  It  is  no  use  asking  the  party  to

 go  and  file  an  election  petition  after  the
 election  is  over  and  the  other
 man  had  committed  corrupt
 practices.  That  way  we  would  not  be
 able  to  save  elections  from  the  corrup-
 ting  influence  of  money.  The  only  way
 is  to  have  an  Election  Commissioner
 (Judicial),  who  wil!  do  the  empiring  just
 as  when  a  game  is  going  on,  there  is  an

 empire  between  the  two  teams,  and  he
 blows  the  whistle  whenever  a  p'ayer
 Commits  fou'.  Similarly,  we  must  have
 Election  Commissioner  (Judicial).  With
 these  observations,  I  conclude.

 THE  MINISTER  OF  CHEMICALS

 AND  FERTILIZERS  AND  INDUSTRY

 AND  COMPANY  AFFAIRS  (SHRI
 VERENDRA  PATIL):  Sir,  :  am  greate-
 ful  to  all  the  hon.  Members  who  partici-

 pated  in  the  debate  irresp.tive  of  the  fact

 that  many  hon.  Member  sitting  on  that

 side  opposed  particularly  one  provision
 of  this  Bill.

 So  far  as  the  provisions  with  regard
 to  the  dues  of  the  workers  and  the  pro-
 visions  with  regard  to  providing

 appellate  authority  for  amalga  mation

 and  gssessment  of  the  shares  are  concer-

 ned,  every  hon.  Member  has  welcomed

 them.  The  only  controversial  provision
 is  with  regard  to  enabling  the  Companies
 to  make  donations  to  political  parties.

 I  am  grateful  to  Shri  C.  Madhav

 Reddi  and  Shri  E  Ayyapu  Reddy  who

 have  given  their  qualified  suppori  to

 this  piece  of  legislation  while  expression
 their  apprehenions  and  doubts.  Similarly
 Members  from  this  side,  particularly  our

 seniormost  hon.  Member  of  this  House,
 Shri  Ranga,  have  given  whole-hearted

 support  to  this  measure.  Iam  sorry
 that  some  ofthe  hon.  Members  tried  to

 paint  a  picture  that  by  allowingthe  com-

 panies  to  thake  donations  to  political
 parties,  the  Government  and  the  ruling
 party  are  corrupting  the  political  atmos-

 pherein  the  country.  Some  hon,  Menibers

 went  to  the  extent  of  siying  that  it  is

 nothing  but  legalising  (he  black  moncy.

 Firct  of  all,  :  want  to  deal  with  the

 objections  taken  by  hon.  Member  Shri
 Madhu  Dandavate.  Unfortunately,  he
 isnot  here.  Yesterday,  he  was  reading
 out  some  portions  cf  the  letter  that  one
 hon.  Member  of  British  Parliament  had
 teceived  from  an  clectorate  of  his

 Constituency  ard  the  reply  given  by  the
 Member  representing  that  constituency.
 He  was  also  saying  that  British  Parlia-
 ment  isthe  mother  Parliament.  I  agree
 that  our  Parliament  or  democracy  is  35
 years  old,  and  so  far  United  Kingdom  is

 concerned,  that  is  the  cldest  democracy,
 may  be  more  than  600  years  old.  After
 I  heard  his  views  yesterday,  I  tricd  to
 collect  information  as  to  what  is  going
 On  in  their  country  with  regard  to  com-

 pany  donations  to  political  parties.
 He  was  talking  of  the  18th  century.
 We  are  nowin  the  twenticth  century
 and  going  to  cross  it  within  a  short

 period.  Now,  comyany  donations  are
 not  barred  in  United  Kingdom  ;  no

 company  is  prohibited  from  making
 political  donations.  In  1967,  the

 Companies  Act  in  the  United  Kingdom
 was  modified  to  provide  that  any  contri-
 bution  in  excess  of  fifty  pounds  10.  poli-
 tical  parties  or  political  persons  should
 be  dopic  ed  in  the  balanceshect.  That  is
 all  the  condition.  Again,  it  was  further
 modified  in  1981.0  to  provide  that  dona-
 tions  excceding  two  hundred  pounds
 should  be  depicted  in  the  accounts  or
 balance  sheet  of  the  company.

 So  far  as  donatious  to  the  political
 parties  are  concerned,  of  cource,  1.1  our

 Bill,  we  hive  put  a  ceiling  it  cannot  be
 more  than  five  per  cent,  but  today  in
 United  Kingdom  there  is  no  ceiling
 atall.  The  companies  are  at  liberty
 to  donate  whatever  they  want.  It  is
 not  only  the  companies  which  are

 making  profit.  We  have  sa‘d  in  this
 Bill  that  the  companies  can  donate  only
 if  they  are  making  profit,  and  this  right
 is  not  available  to  the  companies  which
 are  incurring  losses.  But  there  in  the
 United  Kingdom,  even  if  the  companies
 are  incurring  losses,  and  if  they  want
 to  make  political  donations,  they  are  at

 liberty  to  do  that  and  it  is  not  prohibited
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 or  banned  Sir,  you  know  that  sometimes

 tulitig  party  becomes  an  opposition  party
 and  an  opposition  party  m3y  become

 the  ruling  party.  This  goes  on.  I

 want  to  know  whether  any  political

 party  in  UK  has  been  able  to  corrupt
 the  political  system  of  their  country.  ।

 want  to  know  it  because  they  have  these

 provisions.  ।  will  come  to  that.  What

 is  going  to  be  the  donation  to  political

 parties—  ।  will  come  to  that  and  I  will

 give  figures  also  for  that  ata  later

 stage.

 We  find  that  there  are  democracies

 nearly  350  years.  400  years  or  even  600

 years  old  in  other  countries.  Although
 our  democracy  is  only  32  years  old,  the

 maturity  that  is  demonstrated  by  our
 voters  in  our  country  is  something  exem-

 plary  and  everyone  of  us,  sitting  on  this
 side  or  the  other,  should  be  proud  of  our
 electorate.  Just  now  Shri  Ayyapu
 Reddy  quoted  his  experience  that  he
 would  not  have  been  here  in  his  5621  in.
 this  House,  if  money  power  had  any
 influence  on  the  electorate.

 SHRI  E.  AYYAPU  REDDY  :  ।  said
 that  I  was  nearly  losing.

 SHRI  VEERENDRA  PATIL  :  It  is
 easy  for  you  to  say  it  now  that  because
 of  the  money  power  your  margin  was
 less  and  otherwise  the  margin  would
 have  been  much  more  and  all  that,  But
 we  must  give  due  recognition  to  the
 wisdom  of  our  electorate.  Nobody  can
 say  that  the  electorate  has  been  corrup-
 ted.  That  means  the  electorate  in  our
 country  are  getting  something  and  they
 are  not  voting  without  any  considera-
 tion.  That  amounts  to  a_  wholesale
 condemnation  of  the  entire  country  and
 I  think  it  is  below  our  dignity  and  we
 should  not  talk  on  those  terms.

 SHRI  SAIFUDDIN  CHOUDHRY
 (Katwa)  :  No  one  says  that.

 SHRI  VEERENDRA  PATIL  :  Sir,  so
 far  as  donations  to  political  parties  are
 concerned,  it  is  not  something  now.  It
 is  not  new  to  this  country.  We  are  not
 introducing  something  which  is  comple-
 tely  new  to  this  country.  As  Shri
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 Ayyapu  Reddy  said,  it  was  there  earlier; .
 An  amendment  was  thought  if  only  in
 1960  and  that  too  at  the  instance  of  the
 High  Court  rujing.  He  has  quoted  the
 ruling  of  the  Calcutta  High  Court.  I
 will  quote  the  ruling  of  the  Bombay
 High  Court,—I  think  that  was  in  the
 case  of  Tata  Iron  and  Stee)  Company.
 The  Bombay  High  Court  was  approving
 the  alteration  of  the  memorandum,
 because  carlier  to  1960,  to  alter  the
 memorandum  making  a  provision  to
 make  political  donations,  they  have  to
 get  the  approval.  After  the  approval,
 they  used  to  approach  the  High  Court
 and  with  their  approval,  they  used  to
 make  political  donations.  The  Bombay
 High  Court  said  that  it  is  desireable  for
 Parliament  to  consider  under  what  cir-
 cumstances  and  under  what  limitations;
 a  company  should  be  permitted  to  make
 these  contributions.  Similarly,  Calcutta
 High  Court  also  made  these  observa-
 tions.  In  the  light  of  these  observations,
 the  Government  and  the  Parliament
 thought  that  it  was  better  to  regulate  or
 tegularise  it  by  making  a  provision  in
 the  Company  Act.  That  is  why  in  1960,
 the  Company  Ast  was  amended.  In
 1969,  there  was  a  feeling  very  much
 current  in  the  minds  of  the  members  of
 the  ruling  party  as  well  as  the  members
 of  the  opposition  parties  that  these  do-
 nations  to  political  partics  were  corrup-
 ting  the  atmosphere.  So,  they  thought
 that  they  should  ban  donations  to  poli-
 tical  parties  to  climinate  corruption
 from  public  life.  And  whatever  amend-
 ment  was  madc  in  1969,  banning  dona-
 tions  to  political  parties,  that  was  done
 inf  good  faith.  ।  have  nothing  to  say
 against.  It  was  a  laudable  object.  And
 in  1969,  for  the  first  time,  donations  to
 political  parties  were  banned  in  the
 country  by  amending  the  Company  Act.
 But  what  happened  ?  In  1974,  Govern-
 ment  realised  that.the  purpose  for  which
 the  company  donations  were  banned  to
 political  parties,  that  was  not  served.  It
 did  not  serve  the  purpose.  So,  in  1979
 thinking  started’  again.  I  am  giving
 these  details  only  because  I  want  to  say
 that  it  is  not  the  latest  thinking,  it  is  not
 fresh  thinking,  it  is  not  something  which
 we  are  thinking  now  itself.  In  1974,
 they  started  thinking  again  and  it  took

 shape  in  1976.  I  think  in  1976 -  Bill
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 was  introduced  in  the  Parliament,  in
 this  very  House  on  24  August  1976  to

 enablic  the  companics  to  mike  political
 donations.  But  unfortuaatcly,  the  time
 was  very  short  and  before  the  Bill  could
 be  taken  up  for  consideration  the  period
 of  Parliament  was  expired  and  naturally
 the  Bill  lapsed.

 SHRI  E.  AYYAPU  REDDY:  Some-

 body  invented  a  method  by  whch  a  sou-

 venir  can  be  published  and  money  can
 be  collected  by  taking  edvertisements.

 SHRI  VEERENDRA  PATIL:  I  am

 coming  to  that  also.  There  was  no

 question  of  pursuing  that  ma‘ter  because

 the  Bill  lapsd.  Now  this  Bill  is  there.

 Every  hon.  Member  is  aware  of  the

 provisions  of  this  Bill  There  are  rigid
 conditions  which  have  been  laid  down

 for  donations  ta  polit.cal  parties.  The

 condition  is  that  it  is  voluntary.  There

 is  no  compulsion.  Although  the  mixi-

 mum  is  5°,  nobody  can  say  that  570

 should  be, or  shall  be  paid  to  political

 parties.  They  may  pay,  they  may  not

 pay.  Evenif  they  wart  to  pay,  they

 may  only  pay  1%;  they  may  pay  0.5%,

 or  2%  or  4%.  But  they  cannot  excecd

 5%,

 Then,  it  is  only  for  profit-making

 companies.  No  other  company  can  make

 political  donations.  Then,  whatever

 donations  are  made,  the  details  have  to

 be  disclosed  in  their  balance-sheet,  Not

 only  should  it  be  brought  to  the  notice

 of  the  shareholders,  but  the  entire  nation

 can  get  that  information  as  to  how  much

 amount  has  gone  to  different  political

 parties,  how  much  has  gone  to  ruling

 party,  to  the  Opposition,  to  different

 political  parties,  and  also  to  ‘individuals.

 Then,  Government  companics  are

 completely  prohibited.  There  is  no  quesਂ

 tion  of  Government  companics  making

 any  political  donations  at  all.  Only

 the  companies;  even  if  they  are  profit-

 making  companics,  unicss  they  are  in

 existence  for  threc  years,  they  cannot

 make  any  political  donations  at  all.  So,

 sufficient  safeguards  have  been  provided,

 even  in  making  political  donations.

 The  impression  that  is  created  is  this  ;

 I  heard  the  views  of  several  Members,

 that  this  cxercise  is  being  done  for  fuad-

 ing  the  clections.  We  have  made  it

 very  clear,  viz.  what  is  donation  to

 politic]  partics.  Issuing  advertisements
 is  included  in  that  5°;  advertisements  in

 souvenirs  and  advertisements  in  pamph-
 lets  are  included.  If  the  political  par
 ties  want  to  hold  political  conferences,
 they  want  to  raise  subscriptions  or  donas

 tions—cverything  is  included,  not  oaly
 donations  at  the  time  of  elections.  Un-

 fortunately,  several  Members  are  under
 the  impression  that  these  donations  are

 meant  on’y  to  finance  the  elections.  If

 any  political  party  wants  to  hold  politi-
 cal  conferences,  naturally  a  lot  of  people
 will  go  there,  They  will  attend  the  cone

 ference,  and  the  political  party  has  to

 take  the  responsibility  of  providing
 boardidg,  lodg  ng,  and  alot  of  arrange-
 ments  have  to  be  made  for  that.  Natur

 rally,  they  entail  expenditure.  For  such

 purposes  also,  the  company  can  make

 domitions.  It  is  not  necessary  that  what

 ever  donation  goes,  every  pic  of  it  is

 going  10  be  spent  only  on  elections.

 Again,  the  feeling  is  that  whatever
 donation  is  given,  is  for  funding  the

 elections,  financing  the  clections.  ।  do

 not  wish  to  quote  the  figures,  because  }

 have  yet  to  get  the  figures.  But  figures
 have  been  quoted  in  the  other  House,
 because  the  other  day  it  was  discussed
 in  the  other  House;  it  was  passed  by  the

 other  House.  That  is  how  it  has  come

 to  this  House  for  consideration  ard  pas-

 sing.

 Mr.  L.K.  Advani,  Leader  of  the  BJP

 group  said  that  after  1960,  by  amending
 the  Act  when  political  donations  were

 allowed  political  donations  have  been

 given  to  different  political  parties.  What

 is  the  total  amount  given  ?  He  has

 given,  the  figures.  This  is  the  statement

 made  by  hon.  Member  Shri  Advani  in

 the  Upper  House.

 SHRI  SURESH  KURUP  (Kottayam)  :

 Is  it  correct  to  make  statements  here

 regarding  the  discussions  in  the  Rajya
 Sabha  ?

 (Interruptions)

 He  is  reading  a  statement,
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 SHRI  VEERENDRA  PATIL  :  It  is  ‘n

 the  proceedings.  I  think  every  hon.

 Member  will  have  access...

 MR.  DEPUTY  SPEAK  ER  :  He  can-

 not  quote  the  speech.

 SHRI  SURESH  KURUP  :  He  is

 quoting.

 MR.  DEPUTY  SPEAKER  :  ।  think

 he  is  not  quoting.  He  is  only  refering  to

 that.

 SHRI  VEERENDRA  PATIL  :  All

 right.  I  will  not  rcfer  to  that.  Ido  not

 want  to  read  the  statement.  What  Mr.

 Advani  said  in  the  other  Hcuse  was  that

 from  August  1962  to  March  1966.

 Accoidiag  to  one  of  the  published  re-

 poris,  the  to:al  donation  to  political

 parties  from  the  companys’  «mounts  to

 Rs.  126  lakhs;  a:d  naturatly,  he  went

 on  saying  that  out  of  Rs.  126.0  lakhs,  the

 mejor  share  went  to  ruling  party.  Now

 why  I  am  quoting  this  one  is  because  I

 want  to  know  whether  any  political  par-

 ty  receiving  9  donation  of  Rs.  |  crore

 or  you  may  say  thal  at  that  time  Rs.  |

 crore  was  nothing  and  today  that  Rs.  1

 crore  is  equal  to  Rs,  5  crores  or  Rs.  10

 crores.  [I  agrec  that  also  taking  into

 consideration  the  inflation.  ?  want  to

 know  whether  any  donation  to  any  poli-
 tical  party  getting  Rs.  1  crore  or  Rs.  2

 crores  or  Rs.  4  crores  or  Rs.  5  crores,
 is  it  going  to  influence  the  political  set

 up  of  this  country;  and  whether  that  is

 going  to  Corrupt  the  entire  atmosphere
 and  corrupt  the  voter  ?  We  have  to  con:

 sider  this  one.  [have  alrecdy  made  it

 clear  that  this  is  a  step  we  have  taken

 to  clean  public  Ife  because  once  a  com-

 pany  gives  political  donution,  then

 everybody  will  come  to  know  what  is

 the  donation  given  by  them;  and  there  is

 a  feeling  that  by  allowing  companies  to

 give  political  donation,  itis  only  the

 ruling  party  who  are  going  to  be  bene-

 fitted.  Iocan  only  say  that  now-a-days
 the  donnor  has  also  bccome  very  wise.
 If  you  want  to  give  political  donation,
 he  will  arrange  it  in  such  ४  way  that  all

 political
 parties,  he  will  be  able  to  keep

 in  good  humour  because  he  knows  that

 in  the  political  system,  in  the  democra-

 tic  system,  every  political  party  has  got
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 an  opportunity  to  become  ruling  party
 one  day  or  the  other.  If  the  ruling

 party  is  getting  the  advantage  of  this,  I

 can  say  that  today  in  our  country  there

 ate  several  States  where  other  than  Con-

 press  Party  is  in  power.  So,  it  is  equ-

 ally  applicable  to  them  also.  If  we  are

 here  in  the  Centre  end  in  different  States

 similarly,  in  Karnataka  Janata  Party  is

 in  power.

 SHRI  E  AYYAPU  REDDY  :  The

 management  of  comp.ny  affairs  is  with

 the  Centre.

 SHRI  VIEERENDRA  PATIL:  No,  not

 necessarily;  they  can  give  to  any  political

 party;  they  can  given  to  individuals.

 SHRI  EAYYAPU  REDDY:  The

 management  of  companies’  affairs  is

 completely  within  the  jurisdiction  of

 the  Centre.

 SHRI  VEERENDRA  PATIL:  There

 is  no  gucstion  of  Company  affairs  ard

 all  that.  They  can  give  it  to  everybody
 they  want.  Where  is  the  question  that

 they  cannot  give  to  Comp:nies’  Affairs

 Department  and  seek  their  approval  ?

 Another  point  that  ।  want  the  hon.

 members  1o  consider  is  that  everybody
 knows  that  the  companics  make  the  do-
 nation.  The  donor  also  knows  that  he
 is  not  paying  from  his  pockct;  he  is  pay-

 ing  from  the  profit  of  the  company.  The
 receiver  also  knows  that  this  donor  or
 the  so-called  officer-bearer  of  the  com>

 pany  is  not  paying  from  his  pocket  and
 the  shareholders  money  he  is  paying.  And
 the  impression  15  that  because  that  officcr-
 bearer  comes  and  pays  that  money  to
 the  political  party,  he  will  be  able  to
 extract  some  favour  from  that  political
 party.  What  is  the  equity  ?  What  is
 the  intercst  of  that  individual  in  that

 company  ?  If  we  havea  suivey,  I  can
 tell  you  that  there  are  a  number  of  com-

 panics  where  Managing  Directors  or  the
 Chairman  of  the  Companies  they  do  not
 have  more  than  10  per  cent,  15  per  cent
 20  per  cent,  at  the  most  25  per  cent.
 The  remaining  amount  belongs  to  the
 shareholders  or  to  the  financial  institu-
 tions,  If  eny  particular  individual

 being  an  office  bearer  of  a  particular
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 company  makes  any  political  donation,
 how  €an  anybody  come  to  the  conclusion
 that  he  is  dving  some  favour  to  a  parti-
 cular  0.  litical  party  ?  There  1s  ro  ques-
 tion  of  doing  any  favour:  at  all.  And
 hon.  Member  Shri  Madhav  Reddy  wan-
 ted  to  know,  that  is  why  1  said  that  and
 he  gave  his  qualified  support.  So,
 instead  of  the  Directors  takirg  a  decision

 why  not  we  allow  the  shireholders  to
 take  the  decision  bout  donations  to  po-
 litical  partics  ?  What  hippens  ?  The
 shareholders  meet  once  in  a  year.  When-
 ever  the  political  party  comes  and  th

 company  feels  that  they  should  oblige
 the  political  party  and  then,  they  cannot
 hold  a  general  body  mecting  and  calla

 meeting  for  that  purpose.  Whatever

 political  donation  is  given,  it  would  be

 with  the  knowledge  of  the  shareho.d  rs.

 That  is  why  we  fave  made  it  a  condition
 that  whatever  donation  is  give1  to  poli-
 tical  partics,  it  shou'd  be  disclosed  in

 the  balances  sheet  and  that  balance  sheet

 has  to  be  adopted  by  the  shareholders.

 Not  that  the  balance  shect  will  reman

 in  cold  storage  and  it  will  be  kept  in  the

 dark  from  the  shareholders’  knowledge.
 There  is  nothing  like  that.  It  has  to  be

 placed  before  the  gencral  body  and  it

 has  to  be  adopted  by  the  gencral  body.

 SHRI  (ट.  MADHAV  REDDY  (Adila-

 bad)  :  There  are  several  acts  on  the  part
 of  the  company  which  require  ratifica-

 tion  by  the  extracrdinary  general  body

 meeting.  You  cannot  say  that  the

 general  body  mects  on!y  once  in  a  year.
 The  extraordinary  General  bedy  m-cts

 every  two  months.  There  are  several

 resolutions  which  are  to  be  ratified.

 Why  can  you  not  accept  this  ?

 SHRI  VEERENDRA  PATIL  :  ।  think

 it  is  redundant  exercise  because  the

 balance  shect  will  mention  to  which

 party  and  how  much  amount  has  becn

 given.  All  that  will  be  meationed.  That

 balance  sheet  will  go  before  the  share-

 holders’  committee  and  the  shareholders’

 committee  will  have  to  adopt  that  ba-

 lance  sheet.  And  moreover,  if  I  agree

 for  argument’s  sake  that  the  Dircciors

 of  the  Board  are  making  donations  to

 political  parties,  against  the  wishes  of

 the  shareholders,  then  after  all  who  are

 the  Direc:ors  ?  They  are  the  represen-

 tatives,  and  they  are  the  elected  factors,
 of  the  shareholders.  They  are  their
 representatives.  They  can  be  thrown
 out  at  any  time.

 I  want  to  know  if  hon.  Member  Shri
 Madhav  reddy  means  that  the  Directors
 can  gO  against  the  wishes  of  the  share-
 holders  and  still  continue  to  be  the
 Directors.  They  will  be  thrown  out  by
 the  sharcholders  at  any  time.  So  all
 those  sufeguirds  are  already  there.  But
 we  think  that  the  Board  of  Directors,
 or  the  Directors  who  are  on  the  Board
 they  are  the  representatives  of  the  share
 holders.  Today  we  210  here.  We  are

 passing  so  many  pieccs  of  Icgislation.
 Are  we  gping  to  ask  the  pcople  what
 they  want  us  to  do  with  regard  to  these

 Jagislations  ?

 MR.  DEPUTY-SPEAKER  :  No  refer -
 endum  business.

 SHRI  VEERENDRA  PATIL:  That
 is  why  I  mentioned  that  the  balance
 shect  has  to  come  before  the  general
 body.  The  general  body  has  tu  adopt
 the  balance  sheet.  All  those  safeguards
 are  there.

 Ido  not  think  that  there  :८  anything
 more  for  me  to  sayin  the  motter.  I
 would  again  appeal  to  all  the  hon.  Mem-
 bers  that  this  is  not  new  to  our  country
 because  I  have  yet  to  find  oul  whether
 there  are  any  democratic  countrics—

 may  be  one  or  two  or  a  few,  Ido  not
 know—  whether  there  aie  ary  democra’
 tic  countries  where  donations  from  the

 companies  to  political  parties  are  ban-
 ned.  Because,  I  am  told  that  it  is
 allowed  in  some  Federal  Statcs  of  the
 United  States  of  America.  It  is  al.owed
 in  Canada,  it  is  allowed  in  other  coun-
 trics  also.  So  this  is  not  new  and  it  is
 not  fair  on  anybody’s  part  to  ssy  that
 this  political  donation  given  by  the

 companies,  it  will  be  under  the  table,  it
 will  be  some  times  over  the  table  and
 all  that,  because  everything  is  recorded,
 everything  is  accounted,  therefore  we
 feel  honestly  that  by  allowing  the  com-
 panics  to  make  donations  to  political
 pariics  10  a  great  cxtent,  I  do  not  chal-

 lenge,  ।  do  not  claim  that  it  is  going  to
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 eliminate  hundred  per  cent  the  menace
 of  black  money,  to  a  great  extent  it  will
 be  possible  to  eliminate  the  menace  of
 black  money  by  this  and  as  hon.  Mem-
 ber  Mr.  Ayyapu  Reddy  said,  the  politi-
 cal  parties  cannot  suppress  this  informa-
 tion.  But  I  must  say  that  J  am  in  poli-
 tics  for  a  long  time.  What  has  been

 happening  particularly  at  the  time  of

 elections,  aftcr  we  banned  political  dona-
 tions  7  So  many  unscrupulous  leaders
 are  Collecting  funds  in  the  name  of  the

 party.  Everybody  goes  and  collect  the

 money.  When  the  money  is  collected
 in  black  then  where  is  the  question  of

 rendering  accounts  and  telling  anybody
 that  he  has  collecied  so  much  black

 money ?  This  is  a  step  in  the  right
 direction,  This  is  why,  I  wanted  to  be

 very  guarded  in  muking  the  statement
 that  our  purpose  is  to  see  that  the  black

 moncy  menace  particularly  in  elections
 and  also  in  the  political  system  should

 be  elimineted.  Towards  that  end  this
 is  the  step  wevre  taking.  ।  feel  that
 this  stcp  which  has  been  takea  in  the

 right  direction,  will  be  welcomed  by  all
 the  hon.  Members  without  any  opposi-
 tion.

 MR.  DEPUTY-SPEAKER  :  The

 question  is:

 That  the  Bill  further  to  amend
 the  Companies  Act,  1956,  as

 pissed  by  Rijyi  51018,  be  taken
 into  consideration.”

 The  Motion  was  adopted

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  clause  by  clause  consicera-

 tion.  Clause  2.

 SHRI  E.  AYYAPU  REDDY:  Are

 you  moving  your  amendment  ?

 SHRI  E.  AYYPU  REDDY  :  No.

 MR.  DEPUTY-SPEAKER:  The

 question  is  :

 “The  clause  2  stand  part  of  the
 Billਂ

 The  Motion  was  adopted
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 Clause  2  was  added  to  the  Bili

 Clause  3  to  6  were  added  to  the  Bill

 Clause  1,  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  VEERENDRA  PATIL:  I  beg
 to  move:

 *
 That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER :
 moved  :

 Motion

 “That  the  Bill  be  passed.”

 SHRI  छ,  AYYAPU  REDDY:  Only
 the  companies  are  made  liable  to
 punitive  vction  for  violating  the  princi-
 ples  of  giving  donation  unaccounted.
 The  persons  or  the  political  parties
 or  leaders  or  their  agents,  who
 induce  these’  persons  to  make
 payment  in  black,  cannct  be
 prosecuted  under  the  existing  provisions
 as  principal  accused  or  co-accused,
 but  they  can  be  prosecuted  as  abettor.
 I  want  to  know  from  the  minister
 whether  they  can  be  prosccuted  as
 abettors.

 SHRI  VEERENDRA  PATIL:  Ido
 not  think  it  is  possible  because  what-
 ever  action  has  to  be  taken  under  this
 Company  Law  it  is  only  when  the  in-
 formation  is  received  by  the  Registrar
 and  he  has  to  make  a  complaint.  It  is
 not  that  any  Police  Officer  or  anybody
 can  take  any  action.  It  is  very  diflicult
 to  find  out  who  is  the  abettor.  If  it  is
 a  political  party,  whois  that  in  that
 party?  There  are  so  many  practical
 difficulties.  So,  it  cannot  be  accepted.

 [  Translation]

 SHRI  ABDUL  RASHID  KABULI
 (Srinagar):  Mc.  Deputy  Speaker,  Sir,
 I  would  like  to  submit  to  the  hon.
 Minister  that  he  would  be  taking  away
 more  than  five  per  cent  from  the  pros
 fits  of  the  industrialists  in  the  private
 sectOr......  (Interuptions)  They  will  give
 donations.  They  wil!  give  advertissments
 in  the  souvenirs,  They  ‘will  give  all
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 facilities  to  him....  (Interuptions)  They
 will  help  the  political  parties.  We
 have  a  complaint  against  the  industria-
 list  that  he  is  suppressing  the  worker,
 he  is  harming  the  interest  of  the
 worker.  Government  too  have  the
 same  complaint  that  the  number  of  sick
 units  is  increasing  today,  it  is  not

 decreasing.  It  was  on  this  ground  that
 Government  had  recently  taken  over
 four  units  of  tea  plantations  on  which

 matter  J  had  brought  forward  a  statutory
 resolution.  In  the  reply  given  by
 Government  at  that  time,  it  was  explai-
 ned  that  in  the  private  sector,  bungling,
 Corruption  and  corrupt  practices  were

 rampant  on  such  a  large  scale  that  the
 industrialists  were  cornering  the  asstes.
 In  fact  this  law  is  not  tenable.  I  am
 ataloss  to  understand  how  a  state,
 which  claims  to  be  a  socialist  state  and
 is  committed  to  give  the  country  8
 socialistic  set-up,  can  enact  such  a

 legislation.  Through  you,  Sir,  ।  want
 to  ask  the  hon.  Ministcr  that  when
 there  is  no  participation  of  the  workers
 in  management  and  when  Government
 have  not  taken  any  decision  in  this

 regard,  who  would  decide  whether  the

 profit  being  shown  by  them  is  correct
 or  not?  Now  the  question  arises
 whether  when  there  is  no  particiption  of

 workers,  this  legislation  will  not  prove
 to  be  a  Cart  before  the  horse  ;  As  long
 as  government  do  not  give  an  assurance
 that  these  will  be  participation  of the

 workers  in  the  management,  to  being
 forward  this  Bill  will  not  be  justificd.

 (Interruptions)

 [English]

 MR.  DEPUTY  SPEAKER:  We  are
 now  discussing  about  the  donations  and

 you  are  bringing  in  the  workers  and

 the  profits  and  the  participation  of

 workers  in  the  management  and  all  that.

 What  is  the  connection  of  all  these  that

 you  are  bringing  in  ?

 SHRI  ABDUL  RASHID  KABULI:

 Why  not,  Sir.

 MR.  DEPUTY  SPEAKER:  If  that

 is  the  stand  I  cannot  allow.  If  there  is

 any  clarification  regarding  this,  of  course,

 you  can  seek,  but  not  a  speech  like

 this.  Any  other  things  will  no  go
 on  record.  If  you  want  a  clarification,
 you  can  ask,  but  if  you  are  making a
 speech,  ।  cannct  allow  it.

 SHRI  ABDUL  RASHID  KABULI  :
 Secondly,  Sir......  (Interruptions).

 MR.  DEPUTY  SPEAKER  :  No,  you
 leave  aside  the  firstone  and  ask  the
 fresh  question  now.

 [Translation]

 SHRI  ABDUL  RASHID  KABULI:
 The  second  question  which  I  want  to
 ask  is  that  if  a  company  giving  financial
 assistance  to  a  political  party  secks  loan
 and  subsidy  from  Government  seeksa

 licence,  then  what  would  be  the  attitude
 of  the  political  parties  in  such  a  situa-
 tion  ?  What  measures  do  Government
 propose  to  take  to  tackle  such  a  silua-
 tion?  Wherever  such  a  demand  13
 made,  would  those  political  parties
 defend  those  demands  or  wou'd  her  only
 exercise  silence  in  this  regard  ?  How
 do  you  propose  to  have  control  over
 that  ?

 [English]

 SHRI  VEERENDRA  PATIL:  Sir,
 the  hon.  Membzr  has  raiscd  two  doubts.
 One  is_  that  he  is  under  the  impression
 that  these  donations  will  bce  made  at
 the  cost  of  the  workers.  In  the  Bill
 itself  we  have  made  it  very  clear  that
 these  will  be  only  five  per  cent  of  the
 net  profit,  after  paying  all  the  dues  of the
 workers.

 SHRI  ABDUL  RASHID  KABULI:

 My  relvevant  question  is  whether
 there  is  any  guarantce  of  the  participa-
 tion  of  workers  so  that  they  can  protcct
 their  interests.

 SHRI  VEERENDRA  PATIL:  I  am
 coming  to  that.  I  said  that  the  question
 of  participation  and  all  that  does  not
 arisc  because  nothing  is  being  paid  out
 of  the  share  of  the  worker.  Whatever
 is  being  paid,  it  is  only  out  of  the  share
 in  the  profit  of  the  shareholder.  There
 is  nothing  like  the  workers  sacrificing  it.
 But  he  is  raising  a  larger  queption  about

 participation  of  workers  in  the  manage-
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 ment  of  the  pvivate  sector.  That  isa  14.12  hrs.
 different  matter,

 Another  point  that  he  is  raising  is  that

 where  is  the  guartee  that  the  company
 which  is  making  donation  to  a  political

 party,  will  not  extract  favours  from  the

 ruling  party.  I  made  it  very  clear  that

 the  fellow  who  is  making  the  donatian

 is  not  making  it  from  his  pocket.  After

 all,  his  interest  is  only  10  per  cent  or  15

 per  cent  or  20  per  cent,  the  remaining
 is  all  the  money  belonging  to  the  share-
 holders  and  the  financial  institutions.
 Even  supposing  he  wants  to  extract  a

 favour,  I  think  it  cannot  be  without  the

 knowledge  of  the  people,  it  cannot  be
 without  the  knowledge  of  the  hon.

 Members.  If  it  is  brought  to  the  notice
 of  the  hon.  Members,  certainly  they  can
 raise  it  here,  they  can  discuss  it  here
 and  it  can  be  discussed  in  other  forums
 also.  So,  the  hon.  Members  are  dis-

 cussing  so  many  things,  although  there
 is  no  political  donation  today  and  there
 isa  ban.  Still  they  bring  in  so  many

 things.  According  to  them  there  are  so

 many  scandels  which  are  goine  on  inthe
 Government.  Are  they  not  being
 discussed  here  2?  Supposing  there  is  any
 favour  done  toa  particular  company
 because  of  the  donations  that  the

 Company  has  made  to  the  Governnient,
 certainly  I  think,  it  cannot  be  any
 secret  and  it  can  be  discussed  in  Purlia-

 ment  and  we  will  be  answerable  to  them.

 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  the  Bill  be  passed.”

 The  Motion  was  adopted

 SHRI  ABDUL  RASHID  KABULI:
 This  isa  black  law  and ।  walk  cut
 on  this.

 14.4  brs.

 (Shri  Abdul  Rashid  Kabull  then  left
 the  House)

 MR.  DEPUTY  SPEAKER:  Mr.
 Basudeb  Achari:,  do  you  want  a  division
 on  this  7

 SHRI  BASUDEB  ACHARIA:  No
 division.  -

 ARMS  (AMENDMENT)  BILL

 [  English]

 THE  MINISTER  OF  HOMB
 AFFAIRS  (SHRI  S.  B.  CHAVAN):  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  Arms  Act,  1959,  be  taken
 into  consideration.”

 We  had  the  other  day  discussed  the
 issuc  of  terrorist  activities  which  has
 entered  a  new  phase  with  the  terrorists
 indulging  in  want  on  acts  of  violence  with
 the  help  of  fire-arms  and  ammunition,
 resulling  in.  the  loss  of  a  number  of
 innocent  lives.  Most  of  the  fire-arms
 and  ammunition  used  have  been  acqui-
 red  through  unauthorised  means.

 In  the  context  of  the  increase  in
 extremist  activity  and  more  frequent
 use  of  arms  in  committing  acts  of  vio-
 lence  directed  against  innocent  people
 it  has  become  necessary  to  make  the
 punishment  for  violantion  of  certain
 provisions  of  the  Arms  Act  more
 stringent  so  that  it  may  have  a  deterrent
 effect.  The  Government  have,  there-
 fore,  brcught  up  an  amending  Bill  under
 which  the  minimum  punishment  for
 violztions  of  provisions  of  certain
 sections  of  the  Act  is  prop»sed  to  be
 raised  from  six  months  to  one  year.  It
 will  cover  most  of  the  offences  under
 the  law  in  normal  conditions.  Some  parts
 of  the  country,  such  as  Punjab  and
 Union  Territory  of  Chandigarb  have  9८८)
 declared  23  ‘disturbed  areas’.  To  deal  with
 offenders  operating  in  those  areas  it  is
 Proposcd  to  provide  for  a  minimum
 Punishment  of  three  years  for  such
 Offeuces  and  to  raise  the  maximum
 Period  of  imprisonment  from  threc  years
 to  seven  years  and  fine.  Similarly,  11
 arcas  which  have  been  notified  usder
 Section  24-A  or  24-B  of  the  Act,  the
 punishment  for  violation  of  the  notifica-
 tons  issued  under  the  section  is  Proposed
 to  be  increased  from  one  year  to  three
 years  with  a  maximum  punishment  of
 7  years  imprisonment  instead  of  five
 years  as  provided  hithereto,


